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SHRI A. B. A. GHANI KHAN 
CHAUDHURI: When the scheme is 
not yet ready, how can the W arId 
Bank examine it? , The question does 
not arise., 

SHRI CHINTAMANI PANIGRAHI: 
May I know who were the engineers 
at work in the preliminary stage? 
How could the e3timate wry from 
Rs. 24 000 crores k, Rs. 12 hundred 
million crores? I want to know if 
the investigation was made really 
seriously from the beginning. I 
would like to know from the hon. 
Minister whether in view of the 

rious drought conditions in the 
chronic drought-affected States of 
the eastern region the Minister will 
like to tell the House that the GtJy-
rnment would seriously cORsider for 

getting through this project and if 
so, can we xpect that by the year 
1 85 or 1986 some beginninJ.! could 
be made? 

SHRI A. B. A. GHANI KHAN 
CHAUDHURI: We are very much 
serious On this and during the floods 
in the Ganga a lot of water is wasted 
and we dO not want water to be 
wasted. We want to utilise it for 
irrigation purposes. But the trouble 
is that a proper schem has to be 
mad. So the engineers are at work. 
At the earliest opportunity I think 
I ill b able to tell you. But at the 

ent mom nt I am not in a position 
p n it out. 

en Indi 
harm of 

*19. SHRI CHITTA BASU: Will 
th ini t r of E GY A D IRRI-
G TIO AND COAL be plea ed to 

te: 

the 
the 

at 
d ri-

Ca cutta 

(b) if so,. whether Govenlment 
p opOSe to review the agreement; 

(c) if so, whether any step has 
'since been initiated in this direction; 
anG. 

( d ) if so, details thereof? 

THE MINISTER OF ENERGY AND 
IRRIGATION AND COAL (SHRI 
A. B. A. GHANI KHAN CHAU-
DRURY) : (a) to (d). A statement 
i laid en the Table of the House. 

Statement 
(a) to (d) . It was recognized by 

both India ancJ. Bangladesh that dur-
ing there lean season there is no-t · 
enough water in the Ganga to meet 
the requirements of both the coun-
tries. The Agreement of November 
1977 which envisages interim arrange-
ments On the sharing of Ganga 
Waters at Farakka was therefore 
arrived at in the spirit of mutual 
accommoda.tion. As uch, the 
Calcutta Port cannot derive full 
benefits possible with the Farakka 
Project. This Agreement would re-
main in force for a period of 5 years 
frOm November, 1977 and provides 
for reviews-the first review being at 
the expiry of 3 y,ears, and subsequent 
review six months before the expiry 
of tl}e Agreement. Step will be 
initiated at the appropriate time for 
the review of the Agreement as 
envisaged therein. 

SHRI CHITTA BASU: I have one 
through the statement. There has 
been a number of expert committees 
on the question of determinin the 
mInlmum discnarge necessary at the 
Farakka point. Of thes exp rt com ... 
mi ttee I only want to mention or refer 
to two opinions given by two expert 
on th subject. 

Mr. S. C. Mitra, Chairman, Technical 
Ad · ory Committ Far, kka Project 
in hi r port held th t 40,000 cusecs 
was th minimum discharge n essary 
a th Farakka oint. Another repo 
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is from Dr. Walter Hansen. He was Of 
the opinion that a supply of the or er 
of sowewhat higher than 0,000 cusecs 
is needed throu2hout the whole year to 
reverse the process of sanding up, the 
ship routes to the Calcutta harbour. 

Despite these two expert reports, 
according to the agreement between 
India and Bangladesh on the question 
of sharing the waters of 'Ganga b t-
ween the two countries, 11,000 to 
10,000 cusecs of water would be avail-
able from the Farakka point. May I 
kn()w from the hon. Minister whether 
it is not a fact that due to the paucity 
of discharge of water from the 
Farakka point, the navigability of the 
Ganga has decreased to a very large 
extent endangering the very existence 
of the Calcutta port itself? Is it also 
not a fact that the salinity of the 
Ganga water has also increased to the 
detriment of the health of the Cal-
cutta's population? If so, what parti-
cular step do the Government of 
India propose to take to check the 
decrease in the navigability of the 
Ganga and the increase in the salinity 
of the Ganga water having regard to 
the vie,w that these are national 
questions? 

SHRI A. B. A. GHANI KHAN CHAU .. 
DHURI: Mr. Speaker, Sir, nobody dis-
putes with regard to 40,000 cusecs of 
wate which is required to save C -
cutta port and control the, salinity of 
water in the river Hooghly. 

But the p'Jint is that the agreement 
entered into has two asp cts--one as-
pect is a short-term thing and the 
other is a long-term thing. With the 
short-term thing, it may appear to all 
of us concerned tll; t Calcutta Port is 
not having adequate water. This i 
true in short-term view. But the basic 
pOint for which w entered into an 
agreem nt i how to ugm nt the 
Ganga Water. This is the basic thing. 
For that purpose, we entered into an 
agreement which is of a specific ty . 
Yo know. what the gr ment provides 
or. This is a bilateral agreement b t-

ween India and Bangladesh. 
s e that we are not h vin 
mutual benefits wanted. Ob iousl , 
we have to think of som thin2 el . 1 
do not know it at the pres nt mom nt. 
At an appropriate tim we ha e to 
think of this. But, in thinking of th 
short ... t rm period that Calcutta Port is 
having only 20,000 cus cs of water, W 
should not overlook the broad r a -
pect of this. The broader aspect i 
necssary for both the countries-India 
and Bangladesh. That is the posi io 
at the present moment. About 40,00 
cusecs of water, I would like to t II the 
lcl'vn. Member, there is no dispute on 
this. 

SHRI CHITT A BASU: I w nt to 
know whether the Gov rom nt 0 India 
availed of t e opportunity of the visit 
o the Bangladesh President r cent 
and the matter was discuss d with him 
by our Prime Minister in ord r to 
bring about Q peaceful and friendly 
olution. May I also know from the 

hon. Minister whether there ha b e 
a series of alternativ s found ou to 
augment the water on th a akka 
Earrage; durin the mutual dis-
cussions by Bangalesb and India, 
wnat are file CODcr te proposals given 
by the Bangladesh Gov rnment an 
also the propc ais gi en by th Gov-
ernment of India. 

SHRI A. B. A. 
CHAUDHURI: As I informed t 
M mber in the long t rm olutio 

ball consid r all this. Th 
posals are lik this. Tb 
Ganga Brahmaputra Link i for div r 
in water from Brahm putrs to G n 
trom the proposed Joghi oPa B rrag 
in As am to Farakka Barra 
The grevi y can 1 div 

to lakh 
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ould inc rea 
dry ason. But, 
trying to impr on the 
is that on lakh cu ecs of r- aug-
mentation will be if one d y it suc-
ceeds ' b sides providig flood eo 
he Braamapu tra and .5a,rall: 

generat about 10 million k' tts of 
hydr.:>-power besides pro'f'idilt€ for 
navigation etc. This is the I ·Bn pro-
pos L The Bangladesh p. t> 1 is 
,that th y propose storages ib India 
and N pal on Ganga and the' tributa-
ries 'for augmentation of Ganga flows. 
and also providing an in m 'onal 

avigatio',n canal from Ga' k river 
alQng the Nepal terai and the sn~guri 
n ck of India into BangIa 'h-. Theie 
proposal ar being c~nside d by the 
Joint River Commission. The main 
obj ctlon of Bangladesh t Olir propo-
sal is that land acquisition of 20,OtlO 

c s is n ed for the canal in Bang 
lad sh. Bangladesh h av also not so. 
f'ar agreed to any stud of the tw()o. 
schemes by xpert t eams of' 
th J oint River Commission. 
They have been arguing that 
since the proposal includes stor g in 
N pal that country shQuld also be made 
a particiP nt in th study of B gla--
desh proposal by modifying the statute 
of Joint River Commission or by set-
ting up new three-nation ministerial 
ev 1 b dy or s tting up a thr e-nation 
xp rts team. 

S RI MADHAV RAO SCINDIA: 1 
do not know why the hon'bl Minist r 
is tryi to d nd an agr ment en-
t r d into by the Janata government 
which i totally detrimental to India'S 
iter sts. A far s long-term and 
short-t 'm matter are concerned I 
wculd ilk 0 point out that in the 
mutt r 0 lnt rna iona1 agreements five 

annot be consider d a long-t rm 
m t. W want to b fair with 

n 1 d sh but what b s to be kept in 
mind i th 0 pre nt of the etch .. 

t a is in India nd 8 per ent 
o th.e en th \) the river is also in 
In i n J for BIhar nd ut ar Tad sh 

hich r onomicaUy ck ;vard 
e ill need 

, 1980 16 

l ' rrigatioD potential in future 
which only Ganga can provide . 

.. The inister just Isaid the 
.Bangladesh has some objection. I am 
told they are no, prepared to enter into 

long-term agreement unless a bro 
:a reement on river waters is arrived 
at involving both Nepal and China and 
including Brahmaputra. I would like to 
i now what is the governments's reac-
tion to this attitude of Bangladesh be--
.cause when a large length of the river 
lis flowing in our country I do not think 
'that other countries should be involv ... 
ted. It should be a bilateral agreement 
with Bangladesh and we should not 
agree to the principle of involving our-
selves in negotiation with other coun-
t ries. 

SHRI A. B . A. GHANI KHAN 
CHAUD URI: In the agreement specifiC' 
time period is mentioned and before 
that time period expires will I trunk we 
should n0;t spell out anything. One 
thing, I would like to mention, is that 
our entire intention is for bilateral 
agreement with Bangladesh. We want 
to come to some sort of understand ing 
with Bangladesh and not with any 
other third party. Bangladesh prob-
ably wants that N pal and oth r peo-
ple should come in. That is another 
basic objection we have. We want to 
have bilateral understanding, For 
e ample, with Nepal we have some 
pr.)blems. We want to enter into 
bilateral agreement with Nepal. I 
think it will not be proper for me to 
~press my view On this unles ~ 

appropriate, moment comes, 

SHRI INDRAJIT GUPTA: I would 
like to know whether the hon ble Min-
ister is aware of the fact that subse- · 
qu nt to this agr ment sign d be w en 
India and Bangladesh there has l)cen 
furth r de rio ration in he riv r blow 
Calcutta port due to two r asons. Q'1e 
is tlie merg nc of an enti ly new 
island which has come u from un er 
the wat r whiCh did not exi at the 
time 0 he agr ment. ondly, the 
main bar, th and b r, which C'hs-
truct the movement of ve sels known 
as B llary bar h s d Tiorat d onsi .. 
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derably over the last year. The amount 
f water for which the agreement pro .. 

vides discharge from the Gang at Far-
rakka is now even more inadequate 
than it was at that time on the basis 0 
the expert report. Whether in view 
.of this the clause in the a reement 
which provides for a periodical review 
will b taKen advantage of by our gov-
ernment to see that these new factors 
which have come info existence do not 
add to the detriment 1 character of 
the flow of the river below Calcutta? 

SHRI A. B. A . GHANI KIiAN 
CHAUDHUR!: Mr. Speaker, Sir, the 
h0n'ble Member must be Q are of the 
fact th t in Calcutta port in lean 
months with less than 40,000 cusecs of 
water there is bound to be a problem. 
Nothing else can solve this problem 
fully. We know this. (Interruptions) 
We nt red into an agreement. 'Ve 
hay the Joint River Commission, and 
that is why th se exchanges have taken 
plac. But, unless this 5 year period 
is ov r, I don't think anything can be 
done on this. 

SHRI INDRAJIT GUPTA ; I eem 
your prot ction, Mr. Speaker. There 
is a clause in the a re ment. If I am 
wrong, he will please correct me. 
Though it is a 5 year agreement there 
is a provision for the periodical review 
every year. In view of this clause 
which I have mentioned, should that 
review not be undertaken? 

Hal A. B. A . GHANI HAN 
CH UDHURI: Sir, I don' think there 
is anything like that. We cannot get 
way with the parent agreement. 

SHRI KR SE A CHANDRA HAL-
D'E : I raised this qu stion in the Fi th 
and the Sixth Lok Sabha. 

S I A. B. A. GHANI KHA 
CHAUDHURI: Th hon. M mber rais-

a v ry importa is 'U. As ar as 
I ha eben a 1 tc read th agr m nt 
r hay 0 been able to fin any such 
clau . However, ince the hon. M m ... 

ber has raised thi i u, U cert in .... 
ly go through tnat and let him no. 

SHRI KRISHNA C 
D R: Now at lea t th Mini ter h 
ddmitted that to save the C lcutta Port 
at least 40,000 eu ec of trill be 
required in the lean period, in th lean 
months. Th Mini ter a dmitted 
that there is agre ment b tw 
dnd Banilades1l. gardin 
water flow throu h arakka 
the position should b vi 
Minister has ag~ d. So, I ant to now 
from th Minist reate orically h ther 
he is going to take up thi is ue with 
the Bangl d h Gov rnment, to revi w 
the position as early a possible. 

MR. SPE ER: It has air ady be n 
answer d. 

SHRI KRISHNA CHA DRA H L-
DER: The agr em nt is that w will 
get 43,000 cusecs of water. 

MR. SPE,AKER: It hQS already been 
answer d . Next question. 

met 
pr 

+ 

t 
t b 

*21. PROF. MADHU DANDAVATE: 
SHR! A AL BIH RI 

VAJPAYEE: 
Will the Minister of INFORMATIO 

AND BRO D ASTI G b plea d to 
ate: 

(a) whether it is a f ct th th 
practice of allow in th 0 position t 
express its view ollowin th broad-
cast by the Prime Minis er has n 
discontinu d ; and 

(b) if ~o, the r a ons the o? 

ini r bro dca t 




